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CENTRAL ADMINISTRATIVE TRIBUNAI
FRINCIPAL BENCH  TIEW DELH

NA NO. 112./2008

ihis the 20th day of lHovembet 2003

BlLLE SH. VULDIF SINGH. MEMBER fJ{
BLE SH. SARWESHWAR JHA. MEMBER 141

Yijay Fumar Malhotra,
luntor Technical Officer (1 A/,
S0 Late Sh. 3irdhari Lal.

R'ac House Ho. BD-820.

Sarc tini flagat . Hew Delh -23.

Harbans Stngh Ba jwa

Jurrer Technical Offrer (1} Eng
S’c Late Sh. Aamar Singh Ba jwa
/e Quarter [ip 892 Sector 8.

R F.Puram. Hew Delhi-22.

Satya Pal Mail il

lunior Pechtitcal Off:cetr ({1 Elect.
S/c Laite 3h bishan lal

R 344 . Satojini Hagar .

Hew Delbh -23

bavocate: Mrs. Rant Chhabra)

Hovron of fndia
abinet Secretars,
Last Bloct v,

BEoF Puram. MHew Deibi.

The Direclor Geteral (Secuy o fy
bast Bloct v R} Puam.
Hew Dellit

ihie 3Special Secretarsy .

Aviation Research Centre.
Head Quarters. East Bloc!
Rt Puran. HNew Delhi.

The Deput, Director .

&y tat ion Researcl Centre .
Head Quar fers Eas! Bioct
o fPuram .

Hew Delh

B
-

Wing.

B.S.Sclanl :. 4al0Q | (Moter

L Bhugra, ARQ (Radap

S.S . Chatlian. 8710 «Inst )

i Yiswal.arma  ATO fElect:

b Sethu Madbiawal JITOL "Etect

daya Fatt, . 7O (Elect
S ROSBrishit . {0 (Elect :
.0 Das, 1101 "klect!
o Chaclo. &10 tEng!

e TEng)}

< 3 Duggel . 4
Mo G Hait . 810 (Eng)

kN



{ 21
5. B.S.vadav. ATO (Eng’®
17 S . Math. 1101 ‘Eng)
18, T+ Verghese. JT0! (Eng)

address of the respondent Mos.DH tec 18 ar
A R.COAIR Wing., D.G (Secutit,

Cabinet Secretariate. East Bloci

R F . Puram. tew Delhi 11006C

[

(8y Advocate: Sh. M. M.Sudan)

O R DE R _'ORAL

B Sh. Kuldip Singh. Member (J)
Counsel for applicant has filed thiz 0A alieging that
the applicants who were worl ing tn the ‘ndian LZir Force and

after woth ing there TfTor a sufficient petriocd  thes

7

were
redeplored 1t the Aviation Research Ceunlie as AT 11 whereas
some  of the jun:ot perscons who are wething i Atr Force and
icined fthis organisation fatet on and ither were similarly
place but were junior to the applicantls have [een 1ecdegloyed
ae TO- | 1 the year 1988 itself.

2 Applicants harse also made a repi esentaticn that the

o

shotld alsc be appointed as JIO- 1 but the satd reptesentation

je =tili pending and is awalting decision as per Annexure A-9.

i

We tind that iliie 0A can be disposed of af tia staye iiself.
since  the respondents had not talen aty [ineil decisicnh on ‘he

repiesentation of the applicant.

[y

Accordingl; . we aliow the OA to the e:-titent tha the
responhdents sha!!. decide the teptesentation {iiec by the
applicants vide thet applications dated Z.:i.2002 and
17 .8 2002 also ealliet iepresentation ot 12939, the same be
Jisposed of b; pass.ng a reascuned and speal 1ng ocrder and also
leeping ity - 1ew the allegations of the applicant that ceitain
jrant ol s name i ; Sh Achiatya and Sh. | ta.Abar ham had  been

dho wete oileged tuninr:s to the appyioants.

i

appcinted as 10




[ 3]

ihis representation be decided within a petiod of 3 months

from the date of receipt of a copy of this order and if anv

7

grievance surv) /es thereafter app!icant 1z at Liberty te

agitate atresh.

I SARWESHWAR JHA - { KULDIP S Qﬁﬁi

Member (4) Member (J)




